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e The facts of the case in short are that
the' applicant was appointed in April 1989 in the off ice

of the Incamet Tax Off icer, Fatehpur as Sweeper/Jamadai

as contingency paid staff on daily wages. He has been
working as such since them.The applicant claims that
he is entitled to salary at the minimum of the scale
2dmissihle tc group D! staff. The raspondent have
disputed the claim of the apvlicant by filing counter
affidavit.,

3, We have Heard councel of both thas parties

and perused the records.

4, The learned counsel for the spplicant
submits that this case is in parimaterial with the
case of Una Dwiv-di V/s Union of India (0.A.NO,1C43
of 19°0) decided on 8,4,1991 by a bench of this

Tribunal.

5 In Smt, Una Dwivedi and cother V/s Uhion
of Indd2  and others, arplicants were appocinted as
continnency paid Stenograrhers on different dates in
1984 and they were paid wages upto 30,11,1985, From
1,1,985, they were given salary at the r.af-e minimum
of the scale of pay aprlicable to class IV employees
plus wsual D.A. The grievance of the arplicants was
that they shoul' have been paid minimum of the scale
from the date they were appointed in group 'C' post,
The Tribunal following the @nisim G@ the ﬁm_r'hh

Supreme court in U,P.In “”:';f-:f.‘ﬁ:? m,” 3, ent cor ui‘r{ﬂ“rz ney

paid staff Wolfare Association V/s Union of India
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6. In the case bafore us, rost on which the

aprlicant was arpointed 3lso 1is a group ™' post, The
é_, contention of th2> learned counsel for the arrlicant is
that he is entitlad to salary at minﬁt;un of the scale
of groupr 'W' post in the line of the dacision rendered
in Smt. Una Dwivedi cese., In view of the ratio of the
decision of tha Appex court followed in Dwivedi's case
we aqrze with the contention of the lsarned counsel for
the aprlicant that ths aprlicant also is =ntitled to
salary at minimum of *he scale group "' post from

16111691 +Hs date ‘£rom which he biss wade Hhe clalic,

=y Inyicow of the above, ve disrose of this
acplication with the direction tetftize sdretifems to the

% respondents to ray salary to the applicant at the rate

"--II

= % of minimun of scale with usual allowances but without
increment arrlicable to regular emr loyees of oroup D'
__..'! w.,e.f., 16,10,1901, Benefit of corresponding Dearnéss
allorance and A.D.A, shall 21s0 be raid togsther with
other benefits which are enjoyed by the employ2es of the
¢ same category. Resiondents shall pay the aresrs of pay
within 3 months from the date of communication of this
order and shall continue to ray the same in »ac;cﬂrda‘,r;ce. W

with law in future also. Farties to bsar their own costs.




